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The Prime Minister (Shri Jawahar- 

lal Nehm): The policy of the Central
Government is to release everybody 
unless there are very special and
particular reasons for the State Gov
ernment to decide that this is not 
desirable at the present juncture. That 
is the general policy of release.

Dr. M. M. Das; May 1 know whether 
the Government is statisfied that the 
political party from which the bulk of
the detenus have come ha  ̂ given up 
its violent activities?

Shri Jawaharlal Nehru: No. Sir. 
It is not a question of satisfaction 
this way or that way. On a considera
tion of all the factors and the situa
tion we have arrived at a certain 
decision.

Shri Telayadhan: May I know whe
ther this general poUcy of release will 
include the release of black-marketers 
also who are in detention?

Mr. Speaker: Order, order.
Shri Nambiar: May I know whether 

on principle the Communist Party will
not be discriminated against for detei> 
tion under the Preventive Detention 
Act?

Shri Jawaharlal Nehru: I do not
quite understand the hon. Member’s 
question. Individual cases are taken. 
I do not wish to make any invidious 
comparisons, but there are some 
groups of persons still detained who 
when questioned state even now that 
if released they will indulge in violence. 
That is a clear case. There are other 
groups who say they will not. So it
really is an individual case and the 
question of the Communist Party or 
any other party perhaps has a certain
significance in considering these 
questions but the major question is as
to what the individual has done or is 
Ukely to do or what he himself ap
parently intends doing.

Shri K. K. Basu: Is it left to the
State Government to decide as to who 
should be released?

Shri Jawaharlal Nehm: Yes, Sir, in 
the final analysis.

Shri H, N. Mukerjee: Apart from the 
question of examination of individual 
cases, m ^  I know whether there is 
any general policy in regard to re
leases which the Government is going 
to adopt?

Shri Jawaharlal Nehru: I have said 
that, haven’t I? The general policy
is one of release unless there are
special reasons in individual cases to 
the contrary.

D e t e n t io n  u n d e r  P r e v e n t iv e
D e t e n t io n  A c t

♦173. Dr. P. S. Deshmukh: Will the 
Minister of Home Affairs be pleased
to state the number of MP.s and 
M.L.A.S still in detention under the 
Preventive Detention Act in the States 
of India?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
I would refer the hon. Member to the 
reply given by me earlier today to
Shri Vela30idhan’s Starred Question 
No. 155. ,

Dr. P. S. Deshmukh: U it a fact
that the Central Government has issu
ed definite instructions that as far as 
possible releases should be ordered so
far as M.L.A.S and M.P.s are concern
ed?

The Prime Minister (Shri Jawahar
lal Nehru): I have just stated in
answer to another question that these 
are general instructions to all those, 
the more so in regard to any person 
who has been elected.

T e c h n ic a l  E d u c a t io n

*175. Prof. Agarwal: Will the
Minister of Education be pleased to
state:

(a) how many Indian students 
were sent on Central Government 
Scholarships to foreign countries for
higher technical education during the 
last five years; and

(b) how many of them have not 
so far been absorbed by (government 
®n their return and why?

'■ 'V ) t_£»4Si3U. i-.))-.,

(^1): MjT
2 ys.) I

I  ̂ I

i=»'— ^ (^y.)

a i f

^  I a **

■ -  ^  a * )  ^




